13  Reported Arrest of

MR. CHAIRMAN: I think we will
close this matter. It is becoming per-
sonal. Please stop it now. The word
should not be there. There is an
important mention by Shri Dhabe,

REFERENCE TO THE REPORTED
ARREST OF SHRI Y. B. CHAVAN
AND OTHER LEADERS IN
MAHARASHTRA

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Mr. Chair-
man, I have to make a submission
with pain and anguish to the effect
that Shri Y. B. Chavan, Leader of
the Congress Parliamentary Party and
our respected leader, was said to be
arrested a Pohra in Amravatj District
near Thandu Railway Station. The
farmers are having an agitation in
Maharashtra in Dindi which was to
march on the 20ty December to Chan-
dur Railway from Pohra in Amravati
District. Shri Chavan Ji was going
there to address a meeting and to take
part in Dindi at Pohra near Amravat
District. When Mr. Chavan reached
there, he and other leaders of opposi-
tion, Shri Sharag Pawar, Shri R. A.
Patil, Shri N. D. Patil Shri Ganapat-
raoc Deshmukh and others were ar-
rested. The D.I.G., who had spe-
cially come from Bombay, said there.
“We are promulgating section 37 and
if you go ahead, we would arrest you.”
And there all of them were arrested.
The Collector, Amravati told Shri
Chavanji, “You are under arrest.
You kindly get into the bus.” There-
after, they were all taken to Amra-
vati in a bus. They told the Collec-
tor that they should be produced be-
fore the Magistrate there because that
is the nearest Magistrate, But the
police said, “We shall not take you
there. We can take you to any Ma-
gistrate anywhere in the Sfate.”
Thereafter, they were taken to Nag-
pur and they were not produced there
also before any Magistrate. They
were taken to Bhandara, a place which
is well-known, Then, they reached
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Bhandara at 10.30 in the night and
were produced before the Judicial
Magistraté, Bhandara, on the charges
which are very funny—breach ef
Prevention of Communal and Anti-
social and other Dangerous Activities
(Maharash®ra) Ordinance, breach of
sections 18 and 151 Cr.P.C., and breach
of section 37 of Bombay Police Act—
on the allegalion that their action
will lead to bloodshed, murder, burn-
ing of properties and the lawlessness
in the entire State. And the police
demanded for a remand of 15 days.
Under section 3A of this Ordinance,
it is specifically stated that the per-
son arrested under this section should
be produced before the nearest Magis-
trate. Therefore, an objection was
taken before the Judicia] Magistrate,
Bhandara, saying that Bhandara Court
has no jurisdiction to try this matter.
He upheld their contention and said
that they should have been produced
before the Magistrate of Amravati
and not before him, and refused to
pass any order. After that, Chavanji
was taken to the Circuit House at 11
O’clock. There a message was recei-
ved and he was told that he was not
under grrest. Therefore, Sir, it 1s
very funny that at Amravati he was
told by the Collector that he was
under arrest, and the Bhandara Col-
lector told him that he was not under
arrest. Sir, it is an obvious case of
a leader of such a stature has been
put either under wrongful confine-
ment or illegal arrest. Not only that,
Sir. At 11 p.m. he was told, “You
are released”. And in the morning, he
was taken to Nagpur. Sir, this was
completely an abuse of the process
of law against a leader of the na-
tional stature. Not only thai Sir.
What they did in the morning? The
rest of the people, Mr. Sharad Pawar
and all the others were taken by bus
to Chandur Railway. They reached
there at about 3 O’clock and they were
produced before the Judicial Magis-
trate at Chandur Railway, Mr. Kanet-
kar, before whom the arguments were
heard. It was found that the notifi-
cation was not issued properly at all
under section 37. The Government
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did not press the other charges. They
only pressed about breach of cection
37. The Magistrate held and passed
strictures on the Government that
there was no mnotification of section 37,
there was no reason to arrest any ot
the persons.

SOME HON. MEMBERS: Sname,
shame,
SHRI SHRIDHAR WASUDEO

DHABE: And all the leaders and ail
the arrested persons were freed, Sir,
it is for the first time that an sbuse
of law has taken place of such a type
and there is no rule of law in Maha-
rashtra. The ‘Dindi’ .s there, the far-
mers agitation is there and they are
fighting for a remunerative price for
their produce and they are absolutely
peaceful. They were going in a ‘Dindi’
‘Dindi’ as you know, Sir, is a 7re-
ligious procession., They were all
going to Nagpur to present 5 memo-
randum before the Chief Minister and
others in the Maharashtra Assembly.
Sir, instead of allowing that, they are
using highhanded methods., And we
are feeling in Maharashtrg as jf the
emergency is re-imposed on the coun-
try or that it is coming up.

Therefore, Sir, I strongly protest
against this abuse of process of law
against a leader of the stature of Mr.
Y. B. Chavan and other respected
leaders like Mr. Sharad Pawar, Mr.
R. A. Patil, Mr. N. D Patil, Mr.
Deshmukh and others. They were all
arrested and the court has held that
the entire action is illegal. It is ab-
solutely shameful on the part of any
Government to say that a man like
Chavanji will have an offence under
the Prevention of Communa] and Anti-
social and Dangerous Activities Ordi-
nance, 1980, It is a very strange
Ordinance and a draconian law, and
under which these persons should not
have been arrested. The whole thing
is unhappy. And I have anguish and
prain that in our country, democracy
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is being crippled and murdered, and
the rule of law is not existing in a
premier State like Maharashtra, in a
progressive State like Maharashtra,
And I pray to the Government to
order an inquiry into this and make a
statement here about the entire situa-
tion, and see that the farmers for
w'om we are all fighting get justice
in respect of remunerative prices.

SHRI ARVIND GANESH KULKAR-
NI (Maharashtra): This is what the
Nationa] Security Ordinance is going
to do. This is the effect that it is
going to have. (Interruptions).

SHRI NARASINGHA PRASAD
NANDA (Orissa): Sir, this is a very
serious matter. There should be a full-
fledged discussicn on this.

SHRI MANUBHAI PATEL (Guja-
rat): Let the Government permit a
half-an-hour discussion on this matter.
It is no use merely mentioning it here

MR. CHAIRMAN: I think we can
probably have a Half-an-Hour discus-

sion on this, as has been suggested.
(Interruptions). 1 do not think the
Rules permit that. Yes Mr. Hegde,

please take only three minutes.

SHRI RAMAXRISHNA HEGDE
(Karnataka): Mr. Chairman, Sir, has
the emergency already started? Even
before the National Security Qrdinance
is passed into a law, action is being
taken without any basis, without any
legal basis. Sir, the midnight visits
have already started. The so-called
courtesy calls on politicians by the
Central Intelligence people have alsc
started.

Sir, Mr. Mahapatra says that the ju-
diciary should be elected. By whom?
Presumably by the Congress (I) Party.

Mr. Antulay says, we shall crush the
farmers’ agitation. Sir, what is their
crime? For the last 15 days or rmore
thousands of farmers have heen tak-
ing a silent walk, a silent procession, a
silent march. They have not indulged
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1 arson, in footing or in any kind of
violence. For the last 15 days it has
peen going on, a silent march, 1emind-
mg us of those days of the Deandi
March. But what was the provocation
for the Government that more than
1500 people have been arrested, includ-
ing Mr. Chavan, Mr. Sharad Pawar
and Mr. R. A. Patil and scores of other
respected leaders? Did they incite the
people to indulge in violence? What
1s happening in this country.

Sir, this is an act of heinous crime.
This cannot happen in a civilised so-
ciety, in a democratic society. This
shows what is going to happen after
this black Bill is passed in this DPar-
liament.

MR. CHAIRMAN: Mr. Hegde, one
minute more.

SHRI RAMAKRISHNA HEGDE:
Therefore, Sir, I lodge my protest cn
behalf of my party and, Sir, this Gov-
ernment, if it has any sense of thame,
must pull up the Maharashtra admin-
istration and they must dismiss the
wMaharashtra Government. (Interrup-
tions.)

SHRI LAL K. ADVANI (Gujarat):
Mr. Chairman, Sir, I would like {0 as-
sociate myself and my party and re-
gister 3 very strong protest against this
executive high-handedness of the Ma-
harashtra Government and which exe-
cutive high-handedness has now been
proved by a magistrate, which has
been judicially corroborated. In fact,
all the apprehensions expressed three
days back in this House, when the Na-
tional Security Bill was being discuss-
ed, have come true and have been
proved in a very dramatic manner by
this kind of grrest of Mr. Chavan and
other colleagues of his. Sir, if the ap-
proach of the Government is that
those who are supporting these legiti-
mate grievances and demands of iar-
mers are guilty of disturbing the peace
and are guilty of creating disorder in
the country, they must realise that
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among those who have expressedq pub-
lie sympathy tor the cause of these tar-
mers and for tnis Government there
18 no less a person than the President
of this country, Mr. Sanjiva Reddy.
Are these laws, are these draconian
measures to be even used ggainst him:
This 1s the question that the Home M-
nister and his Deputy here should ad-
dress themselves to and let us know
as to why the Chief Minister of Maha-
rashira was allowed to take recoursz
to measures of this kind. A peacetul
march was going on. They have every
right to express themselves. They did
nothing. They did not violate the law.
Even then this is happening. This only
shows that when powers are placed in
the hands of the executive, they are
bound to be misused. There is no
question of assurances being given by
the Home Minister that they will not
misuse it. Between the discussions
held in this House on Thursday and
today we have had this glaring exam-
ple of gross abuse of executive powers
by the officials and this has haopened
with the consent of the Chief Minister
of Maharashtra, not at the lower level.

With these words, I once again pro-
test against this executive high-hand-
edness and assocfate myself with the
feelings expressed by Mr. Dhabe.

A wifwa amdal (TERE )
garafa &Y, = "egwr ¥EE AR
% Hew @il # fEe 79
F Sl AHATE FiT AW g1 & S
#1 uix faQg @R fasr 5= aw
# I ¥ AT & fag § @z g
FA a1 feafs feadr fardy ggd
A gfrm fead wawer @ W ag
FATT FT W § I9FT UF WX 9T
¥ O & dWa 9w FIAT  =Ear
g | wEarg H ogamh AT §F oo
® FqT W E | o TTo o &I
vk foidefes, s @ Aw &
QI qA W@ 9T, 9 F FIC FI
@I 9T AYAEl ToEr #1 I ¥, o9
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[ Fafrr amdawT)
g qFA 9T qgAT wgl q &
fgar fwo Wy, frefat St
A @I I AT I A wF HIfEew
f & gf7e §F 5§ F froae 7@
AN Ffaw A o AT AR
# o T qq ag foOE @ 9w
@ 9T 3 39 F w47 fHur, 9\@F
qarg S Fate qfew 7 fear 9@ W
%% & q@ Araie o &7 omr
57 gg agt ¥ fawer W aifs
sga1 am fF oq@ freww #XF
QT § T 1 TR ¥ TF AR
grefeferes o w1 o1, IEH WA
feafs  TEw @Y | I@ Wi
grefafeee § 37 oA g F o
o gEadr gar faar wEr &
3IqT "I HAGATT F GIL AT |
d1 & g WAl A ¥ STAAT AvgW
f& #r wwRfas o & @,
At T A 9w FAE o fow Fw
I FT S AT AT W ¥ AT
Y AW FT TG FYF QW A
st sfaeew g IR M AW
F [ TE F I\ QAT 7 A
AT T 9 G397 H ERAT a4
@ § ST #fex Fwa ;@1 g
MG @ #1 F oawiar §
oI & GWE, FALqLT ST, AT 39
fag =gar g Aifs wERE *®
g & 1 wew #A@r § AN wew,
M T I FT §EW W IF 8§,
IqwT g @y feFRed @
IR 7 A qg F & 5 FEA
FT TEAATT W UHT FEAT WA &
fro wwrafes 91 AR oA
AR # fogars &W@ | qaoAfas
FAFIAT F Fg TOAIAGF TS FG
9 ¥ gz feafs &1 ag v AT
Grege § g o effrege ¥
foodsr ar
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= wanfa : SwEaE QTES,
S ATERAT gAT § WY IEY & oA ¥

55%"{ t (Interruptions) gﬁm \

ot gaifwa  avmdaw? . FEA
R QAT FE FT AGFR AW F
for gfam aei 1 2 @ § w®
gferq s & o9, FAFAH G FY
I g & | IARr S Awfar
g S St 3fe § 99w owmw
gifay | W IR Wt 7 Ie
fear f& 1 gfaw oae #1 [FwA
37 UATH E AT 9T IS Wiagd
femme # fawr ™ ok afsee
& gt fgr s faar ) @ @
gg o gaT g f6 a@R # vl
e AR gfem F wWRge § gray
I g | WA @ § frwm
A #Y @R fgaaw I, a1 -
faet e =9 76 gu & SN
ara frewae #fRw, 3@ oaw@ &
&R w1 wWa @n & fafaw
fasdis &1 a1 @O 1 T A
™ X IIA AT & | W THfwEE
AT F1 FAT FI @I qT—  IJGHT
fgear @t  ar-—Ig%  AWER F)
oY BHAAT Fgd & | ar ag
waTe agd WgW ;T @I § 1 W
faq & g= T wgar § , A fEe
FROA AE FgAT § W g guAQ
§fF R Ag@ W@ @ W
afm g € 3T v & gfe |m
¥ FT dgr qferw St A9 #
AEET E1A & SAY WA 1 wW
AGRT & T g #  wrigfaed
meT T &, |l IO § agr
T qgt FTOT A F A W
144 AT fRAT B, TWd gfvg o
137 9t Fwr fzar § 0 & WEm
s w8 M § gerR W

*
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WA FXA AMgy, @R 4%-
qre Fa@ & F@ET FAT AT
argal § 1 T FA AW & A1
da @ oAda ¥ wifkgqe  dfT
¥ AT A T@T F7 wfaE § oar
A ! W I F T 3T
g & wma & grg O Qs

T F AWM WA JIA@ T @ ar
T %1 Aqd9 g giaT g fF g
N AwIT T AT FIT AGwAT
g1 @ fau ag wefie |gear &
b U S 1 S
& T g A1 AElawrd A &
afFr qw & wsHifa ®, gud
FAT TA § IT T AT TF 17
W ST Ay At AR A
F Sl q@FT § 5T F @ gfawm
TaT @qF FO0 A1 GG S99 Y
g S @y S § ST & Ag

yfew feg &1 & adtT FT gdr &
TR AIAT AT A gFY
3 fax & =sgm f& aw@e @
gZAT F ARARAT ¥ W@,  wEe
# 3fec § 7 3G, dar fF ag &
s fafaeer ¢ W@ & 1 3@ fab

fF 17 Hft St agt gfwe g 34
fad & g1 aga g 5 49 wur
@t 781 § Afww FAT F T o F
FE FAT FG | 0q7 & @ D
FT AT | H I¥ FT FuAta 39 feod
Figar § & feafa wose g srao
afFT & g ¥ 3@ GY Fr 9
farar ®zar g

SHRI P. RAMAMURTI (Tamil Na-
du): Sir, T would like to associate my-
self gnd my Party with the protest
against the doings in Maharashira.
Coming events cast their shadow. This
is a very fantastic thing. ghri Y. B.
Chavan had been arrested under the
Prevention of Communal, anti-social
and other dangerous activities
Act. A person who has been with
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them for all these years, till about
three years ago, is now accused of pro~
moting communal feelings, anti-social
feelings and so on. This is a fantasiis
thing. I know fully well. I am abs
lutely certain. I do not want to blam
the authorities. I know, such a thin,
would not have happened but for the
support of the Chief Minister himself.
Otherwise, the Police would not have
acted in that way. The fact that these
arrests were illegal has now been
proved. Not only this. As a protest
against this, when 3 bandh was called.
when a call for a bandh was given our
own Secretariat Member, comrade
Kurne was arrested at dead of night
and he has been whisked away. We
do not know where he has been taken.
As 1 said, coming events cast their
shadow This is what we are to ex-
pect from this Government. An ordi-
nary citizen’s life is in danger. A mid~
night knock is what one will have {o
expect. I hope, the people of this coun-
try will take care and fight against this
reemergence of Emergency, without
formally declaring Emergency. This
is what is happening now in this coun~
try. I hope, the people of this coun-
try. the democratic voice of the people
of this country. . .

SHRI ARVIND GANESH KULKAK-
NI- This is dictatorship.

SHRI P. RAMAMURTI: Emergency
regime without Emergency has come.
Nobody’s life is safe. Nobody's liberty
is safe. Anything might happen. - I
hope, the people of this country will
ultimately fight it and they will be the
masters and not anybody else however
powerful they might think they zre for
the time peing.

SHRI BHUPESH GUPTA (West
Bengal): 1 fully associate myself with
the views expressed in protest against
this behaviour of the Maharashtra
State Government. It is surprising
that they shouly have taken jction
under a law which has been found to
be inapplicable and invalid by the
Magistrate who has released them. But
this is a technical side. I, for one,
would not believe that Mr. Antulay.
the Chief Minister of Maharashira.
knowing him as I do, would dare tc
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take such action without having got
the approval indirectly or directly
from the Centre. I have not the least
doubt about it. I know, it will be
denjed by the treasury benches But
we have seen Mr. Antulay many
years in this House and we know
how he speaks and how he functions.
I have no doubt in my mind that he
had acted having got the nod from
New Delhi.

Now, Sir, I shoulg like to know
whether we have the right to agitate
peacefully. It was a peacgful march.
It is a peaceful march. And the lea-
ders declared that they would he dis-
cussing with the Chief Minister with
a view to finding a solution to the pre-
blem. But yet, in a most cowardly
manner, near a jungle, so many people
were arrested including one who had
been the Deputy Prime Minister of the
country, the Home Minister of the
country, the Chief Minister of that
State at one time and Defence Minis-
ter of the country. 1 am not talking
about Mr. Pawar who has also been
the Chief Minister. Mr. Chavan has
been our colleague. Sir, if Mr. Chavan
can become such anti-social reprehen-
sible criminal, then you can imagine
when we have emergency laws passed,
what will become of others. If Mr.
Chavan is a bandit, we shall herome
the bandit-in-chief all gver. 'This is
what I feel. To that limit they have
gone. (Interryptions) I remind them,
once Acharyy Kripalani was chadow-
ed by the C.ID. in one of the district
towns of Uttar Pradesh. Pt. Jawahar-
lal Nehru—not that he had not had the
Preventive Detention Act—came to the
Lok Sabha and expressed regret and
gave an assurance that such men as
Acharya Kripalani would not be sha-
dowed. Well, Sir, we are not in that
privileged category, but we appreciat-
ed it that here was a leader who res-
pected certain traditions, who respeci-
ed past colleagues and felt a little cut
up and sorry. embarrassed and an-
guished when he heard that Acharya
Krinalani. though in the Oppositisn.
haq heen shadowed by the CID Today
we find that this Government. the Con-
gress regime in WMaharashira, picks up
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one of the stalwarts of the Congress in
Maharashtra at one time—Mr. Chavan
—who was brought here py Pt. Jawa-
harlal] Nehru in 1962 in a period of
grave emergency, having considered
him to be one of the filtest Congress-
men. He is picked up. put inlo prison
and taken somewhere. This is how they
1vehave,

Sir, gll I can say is that such be-
haviour heralds something much worse

coming. Today it is Mr. Chavan and
Mr. Pawar. Tomorrow it will be many
others. And it is only a notice to

others, notice that we are dealing with
Mr. Chavan in this manner, you others
beware of it.

We fully support the just remands
of the farmers’ struggle. I congratu-
late Mr. Sanjiva Reddy for having ex-
pressad his sympathy and support for
the just cause of the farmers. I hope
the Prime Minister will make amends
in this House and in the other House
and see that a proper solulion tn the
satisfaction of the farmers in Maha-
rashirg is arrived at. Agitations ther=
shall be. We have every right under
the Consiitution to carry on peaceful
agitation—whether it be a march or
any other method. I deplore gnd con-
demn the reprehensible and cowardly
action of the Maharashtra Government.

SHRTI G. C. BHATTACHARYA
(Uttar Pradesh): Sir, I associate my-
self fully with the speakers who have
just spoken and I also condemn the
arrest of Mr. Chavan and other friends.
I alsp demand, as Mr. Bhupesh Gupta
says, that this Government should set
up an enquiry and they should ex-
press their regret for acting in such a
high-handed fashion. After all, it is
their Chief Minister. The responsibi-
lity is on them galso. Here and now
they shoulg express regret and assure
us that these things will not be re-
peatedq in future.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengall: The inci-
dent referred to by Mr. Dhabe clearly
demonsirates the utter contempt in
which the legal process is being held

e
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by the powers that run the country. 1t
is a very serious matter, particularly
in the background of the discussion on
the National Security Bill It reveals
the true import of that particular Bill.
Even without it being passed by ihis
House, they are acting in this manner.
If the Government wanis to set at rest
the suspicions expressed by the Oppo-
sition, an occasion has been provided
to them. By pulling up the erring ad-
ministration in Maharashtra for their
wrong attitude, they can prove their
bonafide. It is a challenge unto them.
Let them avail of this challenge. We
thoroughly condemn this type of ac-
tion.

i geagret wfwsw (T w2wW):
garafg sy, . (Interruptions)

MR. CHAIRMAN: I am afraid, I am
allowing one person from each party.
You were not there,

st A raa med (fagre) ¢
gurafa oY, gaHY I9T gym  fEam
g 1§ gullg @ a1 f§ I
gy ¥ @ AT YGHIT FT AT
gar fr Agis aarfeala & 1L .

s @Ay o owely gamA @ ar
21 FFT (AFA 74T |

Sir.
price

SHRI PILOO MODY (Gujarat):
rationing takes place in fair
shops, not here.

THE MINISTER OF STATE 1N THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR SITA RAM KESRI):
Mr. Chairman, there were. . .

oY AYRAT Q@A wOER) ¢ gH A
J @i oA § FF @I AR R
W & | G &1 'Y WTHRL SqATH
&Tr =fET =T |

s A : uF g2 g7 9w
AT !
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1 WIST GIAETA wiEdl : zgfad
¥ &g W § F wadde a5y aifgd
a7 FZ T\@F HIHFT AT AT |

§aww : arRdl off ag a
FA0 AT | AT qF ) (KT gra g
_qTAT |

=T WS SEATR AR : W 8
AT FW@ & F W W A F
1A ATT |

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): Sir,
this is unprecedented in the history of
this House. Never were special raen-
tions made. . . .

MR. CHAIRMAN: If you want to...

SHRI YOGENDRA MAKWANA: All
sorts of allegations are made ggainst
the Government. Without any infor-
mation, how is it possible {o reply?
Ang all the allegations which gre made
are baseless and totally false. They
have no basis whatsoever. 1 want 1o
make clear before this House that all
these allegations which are made here
are baseless. The National Security
Ordinance or the National Security
Act is not at all used in this. It is
under section 135 of the Bombay Police
Act that 422. . .(Interruptions)  Sir.
they are making a mountain of a nrole-
hill. There is nothing like what they
have described here. Sir, under sec-
tion 135 of the Bombay Police Act,
they were arrested for violations of
sections 37, 39 and 40 of the Bombay
Police Act.

MR. CHAIRMAN: May I remind
the honourable the Home Minister the
points that have been made? (1) That
a nolification under section 37 has been
found by the Magistrate not to have
been issued. (2) That zlthough the re-
quired law and the provision of the
Constitution requires that the nearest
Magistrate should be approached, they
were taken from Pohar in Chandur
district or taluka right across Nagpur
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[Mr. Chairman]
to Bhandara, 38 miles from Nagpur.
(3)

SHRIMATI SAROJ KHAPARDE
(Maharashtra): Mr. Chairman, Sir, I
would like to . . . (Interruptions)

MR. CHAIRMAN: I am expressing
no opinion.

SHRIMATI SAROJ KHAPARDE: 1
come from that area.

SHRI PILOO MODY: She comes
from that area along with another
million people from there. Any special
rights?

SHRI YOGENDRA MAKWANA: 1
am replying to all those points.

MR. CHAIRMAN: I was only re-
minding you about the points. If you
give an explanation, they will be satis-
fied,

SHRI YOGENDRA MAKWANA: Sir,
it is very kind of you to remind me
about the points which. . .

MR. CHAIRMAN: The notification?

SHRI YOGENDRA MAKWANA:
Sir, you were a Judge of the High
Court for long. (Interruptions) Sorry,
the Chief Justice, But factually it is
correct. You were a Judge. . .

MR. CHAIRMAN: I do not mind.

SHRI YOGENDRA MARKWANA:...
and the Chief Justice also.

MR. CHAIRMAN: | may have for-
gotten it.

SHR] YOGENDRA MAKWANA: For
a long time, you were a Judge and
then the Chief Justice also. Then the
points. . .

MR. CHAIRMAN: I am only re-
minding you about the notification.

SHR; YOGENDRA MAKWANA:
Sir, sectlon 37 reads like this. “For
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the prevention of peace or public safe-
ty by notification publicly promulgated

or addressed to individuals.” It is ai-
dressed to the individuals py loud-
speaker, and it is an usual practice

when 144 is also announced by loud-
speaker. S0, I do not know when the
judgment given by the court, . .. (In-
terruptions) . . . the District Court. . .
(Interruptions)

SHR] PILOO MODY: Is there any-
thing you know?

SHRI YOGENDRA MAKWANA:
This is....(Interruptions)

SHRI RAMAKRISHNA HEGDE: QOb-
viously the Minister of State for Home
Affairs is blissfully unaware of what
has happened. (Interruptions)

MR. CHAIRMAN: But if there is a
proper. . .(Interruptions)

THE LEADER OF THE HOUSE
(SHRI PRANAB MUKHERJEE): But
why are they cobjecting? (Interrup-
tions)

SHR1 YOGENDRA MAKWANA: 1
say, the points were irrelevant. (Inter-
ruptions)

MR. CHAIRMAN: Please keep quiet.
You have been heard very very pati-
ently, without interruptions. Let us
see what he has to say.

SHRI MANUBHAI PATEL: How
long? (Interruptions) Sir, you were a
Chief Justice of the Supreme Court.
The Minister says you were a High
Court Judge. (Interruptions)

MR. CHAIRMAN: There are many
people who would probably not recog-
nise me now.

SHRI YOGENDRA MAKWANA:
Then he became the Chief Justice, but
that a High Court Judge he was is a
fact. (Interruptions)

SHR] RAMAKRISHNA HEGDE:
Anyway, he was a petty officer in the
customs.

b
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MR. CHAIRMAN: Do not have a
qguarrel over me. I do not care about
being a Judge of the Supreme Court
or a High Court. Please go on with
the points.

SHRI YOGENDRA MAKWANA: So,
Sir, without any notice when they rais-
ed certain matters where factual infor-
mation is to be supplied, how is it pos-
sible, offhand, to give it in the House?
Therefore, I said in the beginning itself
that it is unprecedented that for a Spe-
cial Mention a Minister is required to
reply. But when you have asked me
1 stateq that under section 135 of the
Bombay Police Act they were arrested
and later on they were released. Shri
Chavan was released on the 20th and
the remaining persons were released
on the 21st December.

SHRI LAL K. ADVANI:
by the court. (Interruptions)

Released

M.R. CHAIRMAN: May ] remind
the Home Minister—I do not know but
I have been in that State—that the
Magistrate gt Bhandara is not the rear-~
est Magistrate and it is a breach of
the constitutional provision and also
probably the Act?

SHRI YOGENDRA MAKWANA: sir,
for that J cannot say anything. I do
not want to say anything unless I re-
ceive the information from the State
CGovernment,

MR, CHAIRMAN: That is ali right.
(Interruptions)

=Y WY QrRATY ARy o gamta
WE’I’EIT .. (Interruptions)

MR. CHAIRMAN: We will rtop it
here. Mr. Minister, you say you have
no information. It is a very serious
matter to take people. Next time they
will produce people at Madras when
arrested in Delhi. That is not what the
Constitution wants. The Constitution
says “nearest Magistrate.”
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SHRI YOGENDRA MAKWANA:
You expect me to have the informa-
tion just now? No notice is given.
Whatever information I have with me,
I have placed before the House.

MR. CHAIRMAN: If there is any-
thing turther, come forward voluntari-
ly and tell them if they are wrong.
(Interruptions)

Y W QT ey o 9T
qf SiY, gy ASrAT AF F )

MR. CHAIRMAN:
item.

Now', the next
wE

st WAT qregETy WRAT 0 AW-
gfg Y, wowy wlEw & mwy
Tge § f& s oo g §
oy FEr g e few g ¥ owee-
AT Sqd | A AN qg o
gr fr fFg aw & TaAdwe fade
FE & ) W@ g gEa afew-
FEE AET & | GHR FT N qaAE
g1 g 99y gw o facgpa dfzqwrd
A § L S Fe FE O™ R oA
TS FE OAAT & | TEfAd TR
Seee ¥ g AN qIT  FT aTH-
e FQ@ & |

[At this stage some hon. Members left
the Chamber]

DR. RAFIQ ZAKARIA (Maharash-
tra): Sir, 1 hope you will not walk out
with them.

MR. CHAIRMAN: It is a nice stage
to go from here. 1 am not walking
out. This is only a division of labour.

{Mr, Deputy Chairman in the Chair]

MR. DEPUTY CHAIRMAN: He
would come back, I know.



